
CENTRAL ELECTRICITY REGULATORY COMMISSION 

(Legal Division) 
            Weekly Hearing Schedule for the month of December 2023 (18.12.2023 to 22.12.2023) 

 
Date, Day & Time S. 

No. 
Petition No. Petitioner Subject in Brief  

18.12.2023 
Monday 
At 10.30 A.M. 
Misc. Petitions 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

1. 167/MP/2023 TUL Petition under Section 79(1)(f) of Electricity Act, 2003 
read with Hydro Power Purchase Agreement dated 
17.5.2021; Supplementary Agreement dated 8.10.2021 
between the Petitioner and the Respondents. 

2. 267/MP/2023 UPPCL Petition under Section 79 of Electricity Act, 2003, 
including Sections 79(1)(b), 79(1)(c) and 79(1)(f) read 
with Article 18.1 of the Power Purchase Agreement dated 
17.05.2021 executed between the Petitioners and the 
Respondent No. 1, Sikkim Urja Limited seeking direction 
to Sikkim Urja Limited to pay compensation/ 
consequential losses and damages on account of non-
supply of power from May 2022 till date (On admission) . 

3. 258/MP/2023 UPPCL Petition under Section 79 of Electricity Act, 2003, 
including Sections 79(1)(b) and 79(1)(f) read with the 
provisions of Power Purchase Agreement dated 
17.05.2021 executed between the Petitioners and the 
Respondent No. 1, Sikkim Urja Limited seeking setting 
aside of the letter dated 26.04.2023 issued by 
Respondent No. 1 purportedly under Clause 19.2 of the 
Power Purchase Agreement illegally terminating the 
agreement (On admission). 

4. 53/MP/2023 UPPCL Petition under Section 79 of Electricity Act, 2003, 
including Sections 79(1)(b) and 79(1)(f) read with the 
provisions of Power Purchase Agreement dated 
17.05.2021 executed between the Petitioners and the 
Respondent No. 1, Teesta Urja Limited seeking setting 
aside of the letter dated 30.01.2023 issued by 
Respondent No. 1 purportedly under Clause 19.2 of the 
Power Purchase Agreement conveying its intention to 
terminate the aforesaid agreement and its consequential 
actions thereof. 

5. 68/MP/2023 
alongwith 

I.A.No.18/2023 

SEI Sunshine Petition under Sections 79 of the Electricity Act, 2003, 
seeking for quashing/ setting aside of the invoice dated 
27.4.2022 issued by the Central Transmission Utility of 
India Limited (CTUIL), and the consequent email dated 
21.1.2023 & letter dated 17.2.2023 issued by the Grid 
Controller of India Limited (Interlocutory application for 

interim reliefs). 
6. 247/MP/2023 GMRWEL Petition under Section 79 of the Electricity Act, 2003 

seeking directions for payment of compensation 
towards allowed Change in Law events (in terms of 
supplementary invoices raised by GMR Warora Energy 
Limited) and execution/implementation of Orders of the  
Commission in terms of Judgment dated 3.3.2023 
passed in Civil Appeal No. 684 of 2021 and Judgment 
dated 20.4.2023 passed in Civil Appeal No. 11095 of 2018 
& Batch, and order dated 3.7.2023 and 12.7.2023 in MA 
No. 1325 of 2023 in Civil Appeal No. 39 of 2021 and Order 
dated 14.07.2023 in MA No. 1479 of 2023 in Civil Appeal 
No. 39 of 2021 and initiation of proceedings under 
Section 142 of the Electricity Act, 2003 against DNH. 

7. 210/MP/2023 EPTA Petition seeking appropriate orders and directions 
concerning Section 63 transmission licensees to 
address issues relating to recovery of tariff, including 
the likely under-recovery of tariff, where the scheduled 
commercial operation date of transmission projects has 
been extended by the competent authority on account of 
uncontrollable events. 

8. 192/MP/2023 BALCO Petition under Section 79, including 79 (1)(c), 79 (1)(f) 
and 79 (1)(k) of the Electricity Act, 2003, in order to allow 
the said Petitioner to convert and continue its old 
connectivity under the new regime without the need of 



 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

applying for GNA. In the alternative, if open access is to 
be availed by the Petitioner as a pre-condition for 
continuing its connectivity, then the same be permitted 
alongwith T-GNARE. 

9. 201/MP/2023 NHPC Petition under Regulation-44 (6) of CERC (Terms and 
Conditions of Tariff) Regulations, 2019 for recoupment 
of under-recovered energy charges due to shortfall in 
energy generation for reasons beyond the control of 
generating station during the FY 2021-22 in respect of 
Nimoo Bazgo Power Station. 

10. 147/MP/2021 BALCO Petition seeking payment of the outstanding amount on 
account of illegal deductions made by TANGEDCO from 
the Monthly Bills raised by the Petitioner herein; and for 
quashing the impugned letters dated 19.1.2021, 4.2.2021 
and 3.3.2021. 

11. 182/MP/2022 JPL Petition under Section 79(1)(f) of the Electricity Act, 2003 
for the adjudication of disputes between the Petitioner – 
Jhabua Power Limited and the Respondents – PTC India 
Ltd & West Bengal State Electricity Distribution 
Company Limited. 

12. 151/MP/2021 JITPL Petition under Section 79(1)(c) & 79(1)(f) of the Electricity 
Act, 2003 read with Regulation 32 and the detailed 
procedure as envisaged under the Central Electricity 
Regulatory Commission (Grant of Connectivity, long 
Term, Medium Term Open Access in Intra-State and 
related matters) Regulations, 2009. 

13. 87/MP/2022 
 
 

FBTL Petition seeking declaration, extension of time period for 
achieving CoD of the Project and compensation on 
account of occurrence of force majeure and change in 
law events, and other consequential reliefs. 

14. 109/MP/2023 ASEJOPL Petition under Section 79 of the Electricity Act, 2003 read 
with Articles 12.2 of the Power Purchase Agreements 
dated 31.12.2019 for the development of 450 MW ISTS 
connected Wind-Solar Hybrid power project, entered 
between Adani Solar Energy Jaisalmer One Private 
Limited (formerly known as SBE Renewables Ten 
Projects Private Limited) and Solar Energy Corporation 
of India Ltd. seeking Change in Law compensation along 
with Carrying Cost. 

15. 345/MP/2022 

 

AHEJ(1)L Petition under Section 79 of the Electricity Act, 2003 read 
with Article 12.2 and Article 16.3.1 of the Power 
Purchase Agreements dated 28.11.2019 for the 
development of 390 MW (2 X 195 MW) ISTS connected 
Wind-Solar Hybrid power project(s), entered between 
Adani Hybrid Energy Jaisalmer One Limited (earlier 
known as Adani Green Energy Eighteen Limited, an SPV 
of Mahoba Solar (UP) Private Limited) and Solar Energy 
Corporation of India Ltd. seeking reliefs for the 
additional expenditure incurred due to occurrence of 
Change in Law events. 

16. 432/MP/2019 SPL Petition under Section 79 of the Electricity Act, 2003 read 
with the statutory framework governing procurement of 
power through competitive bidding and Power Purchase 
Agreement dated 7.8.2007 seeking compensation on 
account of increased cost incurred by Sasan Power 
Limited consequent to default of the Procurers (Part 
Heard) ‘(hearing on maintainability)’ 

17. 94/MP/2023 
 
 

MPPL Petition under Section 79 (1) (f) read with Section 19 of 
the Electricity Act, 2003 read with Regulation 9, 19 and 
20 of the Central Electricity Regulatory Commission 
(Procedure, Terms and Conditions for grant of trading 
license and other related matters) Regulations, 2020 
seeking recovery of penalty for less return of power by 
the Respondents as per Banking Agreements executed 
between the Petitioner and the Respondents and 
seeking revocation of the inter-State trading license 
granted to respondent No.1. 

18. 277/MP/2022 
 

HPPC Petition under Section 79(1)(f) read with Section 19 of 
the Electricity Act, 2003 read with Regulations 9, 19 and 



 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 20 of the Central Electricity Regulatory Commission 
(Procedure, Terms and Conditions for grant of Trading 
Licence and other related matters) Regulations, 2020 
seeking recovery of penalty for less return of power by 
the Respondent as per the Banking Agreement dated 
29.3.2022 and seeking revocation of the interstate 
trading licence granted to Svaryu Energy Limited 
(formerly Refex Energy Limited). 

19. 278/MP/2022 
 
 

HPPC Petition Seeking recovery of penalty for less return of 
power by the respondent as per Banking agreement 
Dated 17.3.2022 and seeking Revocation of the Inter-
State Trading License Granted to Arunachal Pradesh 
Power Corp. Pvt. Ltd. 

20. 282/MP/2022 
 
 

HPPC Petition under Section 79 (1)(f) read with section 19 of 
the Electricity Act, 2003 read with Regulation 9, 19 and 
20 of the Central Electricity Regulatory Commission 
(Procedure, Terms and Conditions for Grant of Trading 
License and other related matters) regulations, 2020 
seeking recovery of penalty for less return of power by 
the respondent as per banking agreement dated 
05.04.2022 and seeking revocation of the inter-state 
trading license granted to Kreate Energy (I) Pvt. Ltd. 
(Formerly Mittal Processors Pvt. Ltd.). 

21. 265/MP/2022 
along with I.A. 

63/2023 

APPCPL Petition under Section 79(1)(c) and (f) of the Electricity 
Act, 2003 for adjudication of disputes (Interlocutory 
application for seeking additional prayers).  

22. 61/MP/2022 

 

PGCIL Petition in regard to the non-inclusion/ decapitalisation 
of assets which are not in use in the course of technical 
up-gradations or modification of the Transmission 
Systems. 

23. 205/MP/2023 TPCL Petition inter alia seeking appropriate directions against 
Gujarat Urja Vikas Nigam Limited (“GUVNL”) and Ajmer 
Vidyut Vitaran Nigam Limited, Jaipur Vidyut Vitaran 
Limited & Jodhpur Vidyut Vitaran Limited (“Rajasthan 
Discoms/RUVNL”) towards the wrongful and 
unsustainable demand towards Contract Year Penalty 
for Availability below 75% (“DC Penalty”) for the 
Contract Year 2022-23. 

24. 291/MP/2023 
alongwith I.A. 
No. 75/2023 

SE1PL Petition under Section 79 of the Electricity Act, 2003, 
invoking the general regulatory and adjudicatory 
jurisdiction of this Hon’ble Commission along with 
Regulation(s) 41, 42 and 44 of the Central Electricity 
Regulatory Commission (Connectivity and General 
Network Access to the inter-State Transmission System) 
Regulations, 2022 

25. 292/MP/2023 

alongwith 

I.A.No.74/2023 

SE1PL Petition under Section 79 of the Electricity Act read With 
applicable provisions of the Central Electricity 
Regulatory Commission (Connectivity and General 
Network Access to the inter-state Transmission System) 
Regulations, 2022 along with Regulation 111- 113 of the 
Central Electricity Regulatory Commission (Conduct of 
Business) Regulations 1999, seeking relief(s) against 
Central Transmission Utility of India Limited in 
connection with the 300 MW Connectivity at koppal 
district in state of Karnataka, granted to the Petitioner 
herein. 

20.12.2023 
Wednesday 
At 10.30 A.M. 
 Misc./Transmission 
Tariff Petitions 
 
 
 
 
 
 
 
 
 

1. 264/MP/2023 TRNEPL Petition under section 79(1)(b) and 79 (1)(f) of the 
Electricity Act, 2003 for claiming for compensation due 
to levy of charges of transportation of fly ash as per the 
terms of Power Purchase Agreement dated 25.07.2013 
executed between the Petitioner and the PTC India 
Limited [hereinafter referred to as [PTC  PPA] and as per 
the terms of the back to back Power Purchase 
Agreement executed by PTC India Limited with Uttar 
Pradesh Power Corporation Limited (UPPCL) on behalf 
of Paschimanchal Vidyut Vitran Nigam Limited (PVVNL), 
Purvanchal Vidyut Vitran Nigam Limited (PVVNL), 
Madhyanchal Vidyut Vitran Nigam Limited (MVVNL), 
Dakshinanchal Vidyut Vitran Nigam Limited (DVVNL) 
[hereinafter referred to as the UPPCL PPA/Procurer(s)  



 
 

PPA] dated 25.07.2013 read with paras 155 and 156 of 
the order dated 12.06.2019 in Petition No. 118/MP/2018 ( 
On admission). 

2. 383/MP/2023 IEX Petition under Section 66 of the Electricity Act 2003 read 
with Regulation 25 of the CERC (Power Market) 
Regulations, 2021 for approval of revised Business 
Rules for extension of the TAM and G-TAM Contracts 
upto 11 months and alignment with the provisions of 
GNA Regulations 2022, IEGC Regulations 2023, and 
Amendment to Sharing of ISTS Charges and Losses 
Regulations 2023( On admission) . 

3. 384/MP/2023 HPX Petition under Section 66 of The Electricity Act, 2003 
read with the Regulation 25 of the Central Electricity 
Regulatory Commission (Power Market) Regulations, 
2021 for approval of amendment in duration of Long 
Duration Contracts (Daily, Weekly, Monthly and Any Day 
Single Sided) and introduction of Quarterly Contracts in 
Term Ahead Market and Green Term Ahead Market 
Contracts from the present duration of 3 months to 11 
months (On admission) . 

4. 249/MP/2023 NLDC Petition under Regulation 24 and 25 of the Central 
Electricity Regulatory Commission (Ancillary Service) 
Regulations, 2022 seeking directions for advance 
procurement and despatch of 150 MW/ 300 MWh Battery 
Energy Storage Systems out of 500 MW /1000 MWh (2-
hour storage) standalone ISTS connected BESS Pilot 
Project at 400/220 kV Fatehgarh-III (Rajasthan) 
substation of Northern Region. 

5. 271/MP/2023 GTTPL Petition under Sections 17(3) & 17(4) of the Electricity 
Act, 2003 seeking approval for creation of security 
interest over Petitioner No. 1's assets, in favour of 
Petitioner No. 2 (including its assignees, transferees, 
novates) in respect of Petitioner No. 1's transmission 
project 

6. 114/MP/2023 

alongwith Nos. 

28/2023 & 

51/2023 

 

SIPL Petition under Section 79 (1)(c) and (f) of the Electricity 
Act, 2003 read with Regulation 32 of the Central 
Electricity Regulatory Commission (Grant of 
Connectivity, Long term Access and Medium-term Open 
Access in inter-State Transmission and related matters) 
Regulations, 2009 for setting aside the letter dated 
23.3.2023 issued by the Central Transmission Utility of 
India Limited (Part-heard) 

7. I.A.No.88/2023 in 
Petition No. 
313/TT/2020 

PGCIL Interlocutory application on behalf of the Petitioner 
under Regulation 103-A and Regulation 114 of CERC 
(Conduct of Business) Regulations, 1999, seeking 
clarification/ correction in tariff order dated 31.1.2021 in 
Petition No. 313/TT/2020 (On admission). 

8. 3/TT/2023 PGCIL Petition for determination of transmission tariff from 
DOCO to 31.3.2024 for Asset-1: 2 no. 400kV 80 MVAr line 
reactors of 400kV Wardha-Aurangabad D/C line 
(upgradable to 1200kV S/C) charged as bus reactors at 
Wardha Substation and Asset-2: Wardha-Aurangabad 
400kV D/C (quad) line with provision to upgrade the line 
to 1200kV at a later date under Transmission System 
associated with Mundra Ultra Mega Power Project 

9. 5/TT/2023 PGCIL Petition for truing up of transmission tariff for 2014-19 
tariff block and Determination of Transmission tariff for 
2019-24 tariff block for Transmission Asset-1: 02 nos of 
220 kV bays at Alipurduar Substation AND Approval 
under Regulation-86 of CERC (Conduct of Business) 
Regulations 1999 and CERC (Terms and Conditions of 
Tariff) Regulations? 2019 for determination of 
Transmission Tariff from 31.03.2019/DOCO to 31-03-2024 
for Transmission Asset-2: ?800kV 3000MW HVDC POLE-
III and LILO of Bishwanath Chariali Agra HVDC line 

10. 34/TT/2023 PGCIL Petition for determination of transmission tariff from 
DOCO to 31-3-2024 for Asset-1: (i). Installation of 
12&#937;, 420 kV fault limiting bus series reactors at 
Thiruvalam S/s between Bus Section-A and bus Section-
B & Bus Section-B and bus Section-C along with 4 nos. 



400 kV bays for 2 nos. series bus reactors + 1no tie bay 
(Note: Any substation element viz. ICTs, bus reactors, 
switchable line reactors, etc. requires one main bay and 
a tie bay for their operation. In case of each series 
reactor, 2 main breakers and 2 tie breakers are required 
for their reliable operation. Therefore, 4 nos. of bays has 
been considered as main bays (2 main bays per bus 
series reactor) in the current scheme). (ii). Opening of 
the one of the bus (other than on which fault limiting bus 
series reactors are being installed) between the above-
mentioned bus sections through suitable arrangement. 
(iii). Bypass of Kolar-Thiruvalam and Thiruvalam-
Sriperumbudur 400 kV S/c line to form Kolar  
Sriperumbudur 400 kV S/c direct line under 
Transmission system for controlling high Short Circuit 
Current level at 400kV Thiruvalam S/s in Southern 
Region. 

11. 35/TT/2023 PGCIL Petition for determination & truing up of transmission 
tariff for 2014-19 tariff block and determination of 
transmission tariff for 2019-24 tariff block for Assets (02 
nos) under Fibre Optic communication system under 
Expansion of Wideband Communication Network 
scheme in Eastern Region 

12. 36/TT/2023 PGCIL Petition for determination of transmission tariff from 
DOCO to 31-3-2024 for Asset under POWERGRID works 
associated with Eastern Region Strengthening Scheme 
XVIII? in Eastern Region. 

13. 45/TT/2023 PGCIL Petition for determination of transmission tariff from 
DOCO to 31-3-2024 for Transmission Assets: 400kV D/C 
(quad) Alipuduar-Jigmeling Transmission line (Indian 
Portion) and 02 nos 400kV line bays at Alipurduar Sub-
station under "Transmission System Strengthening in 
Indian System for Transfer of power from Mangdechhu 
Hydroelectric Project in Bhutan. 

14. 55/TT/2023 PGCIL Petition for determination of transmission tariff from 
DOCO to 31.3.2024 for Asset-1: Navsari (PG)  Bhestan 
220 kV D/C line (with minimum capacity of 400MVA per 
circuit), Asset-2: Conversion of 80 MVAr fixed line 
reactor at Boisar end of Aurangabad- Boisar 400 kV D/c 
line to switchable line reactors along with NGR bypass 
arrangement and under Western Region System 
Strengthening Scheme  WRSS XXII. 

15. 63/TT/2023 PGCIL Petition for determination of transmission tariff from 
DOCO to 31.3.2024 for 2 nos. of 400kV line bays at 
Banaskantha (PG) for termination of LILO of second 
circuit of Zerda Ranchodpura 400 kV D/c line at 
Banaskantha (PG) PS under Western Region System 
Strengthening Scheme – XIX. 

16. 67/TT/2023 PGCIL Petition for determination of transmission tariff from 
Proposed DOCO to 31-3-2024 for Asset-1: 1 no. of 230 kV 
line Bay at Tuticorin-II GIS PS under implementation of 1 
no. of 230 kV Bay at Tuticorin-II GIS PS in Southern 
Region. 

17. 73/TT/2023 PGCIL Petition for determination of transmission tariff from 
DOCO to 31-3-2024 for Asset 1- 09 Nos. of Central Sector 
Communication Links,Asset 2- 01 Nos. of Central Sector 
Communication Links ,Asset 3 -09 Nos. of State Sector 
Communication Links,) Asset 4- 03 Nos. of State Sector 
Communication Links, Asset 5 -02 Nos. of State Sector 
Communication Links and Asset 6 -05 Nos. of State 
Sector Communication Links  under Project- 
Establishment of Fiber Optic Communication system 
under wide band Communication expansion plan in 
North Eastern region. 

18. 323/TT/2023 PGCIL Petition for truing up of transmission tariff for 2014-19 
tariff block and determination of transmission tariff for 
2019-24 tariff block for Asset 1- OPGW link for Betul -
Khandwa under Central Sector, Asset 2: OPGW link 
(125km) for Mauda-Wardha under Central Sector, Asset 
3: 6 no. OPGW link (92.66km) under State Sector, Asset 



4A: 3 no. OPGW link (656.926km) under Central Sector, 
Asset 4B: OPGW link for Korba-Birsinghpur under 
Central Sector, Asset 5A: OPGW link (15.462km) for 
400kV Xeldom-Madgaon under State sector , Asset 5B: 
OPGW link for 400kV Vapi Magarwada under Central 
Sector and Asset 6: 9 no. of OPGW link under State 
Sector- OPGW link (169km) for) associated 
Establishment of Fibre Optic Communication System in 
Western Region under Master Communication Plan. 

19. 326/TT/2023 PGCIL Petition for determination of transmission tariff from 
DOCO to 31-3-2024 for assets under Reliable 
Communication Scheme under Central Sector for 
Southern Region. 

20. 327/TT/2023 PGCIL Petition for determination of transmission tariff from 
proposed DOCO to 31-3-2024 for Asset-I: 2 Nos. 400kV 
GIS line bays at Koteshwar S/s under Line bays 
associated with Northern region System Strengthening 
Scheme-XXXVI. 

21. 329/TT/2023 PGCIL Petition for determination of transmission tariff from 
proposed DOCO  to 31-3-2024 for Asset I- 02 Nos of 132 
kV GIS line bays at Nirjuli S/s for termination of LILO of 
one circuit of Pare HEP – North Lakhimpur (AEGCL) 132 
kV D/C line (Line works under TBCB) under Project –
"North Eastern Region Strengthening Scheme-IX". 

22. 330/TT/2023 PGCIL Petition for determination of transmission tariff from 
DOCO to 31-3-2024 for Three No. of Assets under 
System Strengthening Scheme in Northern Region 
XXXVII (NRSS-XXXVII). 

23. 4/TT/2023 

 

PGCIL Petition for determination of Transmission Tariff from 
DOCO to 31-3-2024 for Transmission Assets under 
“POWERGRID works associated with immediate 
evacuation for North Karanpura (3x660 MW) generation 
project of NTPC'' in Eastern Region. 

24. 132/TT/2023 

 

PGCIL Petition for determination of Transmission Tariff from 
DOCO to 31-3-2024 for Asset-I: Combined Asset of (1) 
LILO of one circuit of Bamnauli- Jattikalan 400 kV D/C 
line along with associated bays at Dwarka-I substation, 
(2) 400/200 kV, 500 MVA ICT-I, II & III along with 
associated bays at Dwarka-I substation, (3) 400 kV, 125 
MVAR bus reactor along with associated bay at Dwarka-I 
substation; Asset-II: 400/200kV, 500 MVA ICT-IV along 
with associated bays at Dwarka-I substation; Asset-III: 
LILO of circuit-2 of 400 kV D/C Bawana-Mandola line at 
Maharani Bagh substation along with associated bays; 
Asset-IV:  LILO of circuit-1 of 400 kV D/C Bawana-
Mandola line at Maharanibagh substation along with 
associated bays ; Asset-V:  By passing of LILO of one 
circuit of 400 kV Dadri–Ballabhgarh D/C line at Maharani 
Bagh (existing) (to be used during emergency) under 
“Creation of 400/220 kV Substations in NCT of Delhi 
during 12th plan period (Part-A)”. 

25. 33/TT/2023 PGCIL Petition for determination of transmission tariff from 
DOCO to 31.3.2024 for Asset-1: 1x500 MVA, 400/220 kV 
ICT (3rd) along with the associated bays and 2 no 220 KV 
Bus sectionalizer bay (Hybrid/MTS) at Indore 
(POWERGRID) substation, Asset-2: 1 no. 220 kV 
Hybrid/MTS Line Bay at Indore S/S under Connectivity 
and LTA for 325 MW Wind Project of M/S SBESS 
Services Projects Private Limited in Western Region. 

26. 15/TT/2023 

 

PGCIL Petition under Regulation 86 of CERC (Conduct of 
Business) Regulations, 1999 and CERC (Terms and 
Conditions of Tariff) Regulations, 2019 for determination 
of Transmission Tariff from DOCO to 31-3-2024 for 
Transmission Assets Asset 1: Bypassing of 400 kV D/C 
Farakka - Kahalgaon (Ckt-3 & Ckt-4) and 400 kV S/C 
Farakka - Durgapur (Ckt-1 & Ckt-2) existing 
Transmission Line from NTPC, Farakka so as to form 
400 kV D/C Kahalgaon - Durgapur along with upgraded 
bays at Durgapur SS and Kahalgaon SS 
(DOCO:02.01.2022), Asset 2: 01 no. 500 MVA, 400/220 kV 



Transformer (4th ICT) along with 01 no. 400 kV ICT bay 
(AIS) & 01 No. 220 kV ICT bay (GIS) along with 220 kV 
Cable from ICT to GIS bay at Muzaffarpur (POWERGRID) 
400/220 kV sub-station (DOCO:8.4.2022) and Asset 3: 
LILO of both Circuits of Kishanganj (POWERGRID) -
Darbhanga (DMTCL) 400 kV D/C (Quad) Line at Saharsa 
New (POWERGRID) sub-station along with associated 04 
nos 400kV Line Bays at Saharsa New (POWERGRID) 
sub-station (DOCO:28.4.2022) under “Eastern Region 
Strengthening Scheme-XXIII" in Eastern Region. 

27. 52/TT/2023 

 

PGCIL Petition under regulation-86 of CERC (Conduct of 
Business) Regulations’1999 and CERC (Terms and 
Conditions of Tariff) Regulations’ 2019 for determination 
of Transmission Tariff from DOCO to 31-03-2024 for 
Assets under “Northern Region System Strengthening-
XL(NRSS-XL)” 

28. 191/TT/2023 

 

PGCIL Petition under Regulation: 86 of CERC (Conduct of 
Business) Regulations, 1999 and CERC (Terms and 
Conditions of Tariff) Regulations, 2019 for determination 
of Transmission Tariff from DOCO to 31.3.2024 for Asset 
–1:- Extension of 400kV Bachau substation with line 
reactor along with associated line bays and Asset –2:- 
Essar Gujarat TPS-Bachau 400 kV  D/C  (triple) line under 
“Transmission System for connectivity of Essar Power 
Gujarat Limited” in Western Region”. 

     
 

 By order of the Commission                    
Sd/- 

`                  (T.D. Pant) 
Joint Chief (Legal) 

15.12.2023 


